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None for the applicant.
mr,P.H.Pradhanrfor the respondentg statés
- that the revisional authoritv had taken
cognizance of the revision application which
has been filed by the applicant in January,
1994 but has disposed of the application
on the question of limitation without
going into the merits. A copy of the order
passed by the mpy apuropriate authority
has not been filed on record but relying
on the statement made by.P.m.Pradhan that
irregoective 6f the guestion of limitation
the appropriafe authority will decide the
grievance of the applicant within two

months from toﬂay)

= _ *bAEispose of the praesent O.A.

with a direction to the appropriate authority

to decide the qgrikevance of the applicant

.2/
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as made out in the xx®x revision apwnlication
filed in January,94 by considering that it
is well within the time for all ihe purposes

with this direction OC.A. is disposed of.

3. #P for condonation of delay
also stands disposed of in view of the

above direction.
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